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D)ate of Order: 11-9~95
Between:

B.Surya Chandr a' Rao.

s« Applicant

and o
1. General Manager, S.C.Rly,
Railnilayam, Secunderabad.

2. Divisional Railway Manager, S.C.Rly,
Vijayawada Division, Vijayawada.

3, Divisional Engineer, Construction,
K.B.Vijayawada.

Respondents.,

FOr 'the Igpplicant - Mr. M,lLakshmana Murthy, Advocate.

or the Respondents: Mr. N.R.Devraj, &¢ ‘-q:‘nf ﬁ'hy)'

ke

CORAM;

THE HON'BLE MR.JUSTICE V.WEELADRI EAO : VICE-CHAT LMAN

THE HON'BLE Mk KOBREORTHI " MEMBER(ADMN)

e



0A.161/92
Judgsment

( As per Hon, Mr. A.B, Gorthi, Member (Admn.) )

The reld@fiBleimbd®by the applicant in this 0A is for
a direction to the respondents to engagethim as Lasual
labourer ‘and to ccnsider his case Pof grant of temporary
atétus and regularisatian. ’
2. The applicant was initially engagdd as Daily :atad
casaal labourer in Pyl {conatruction) Bhadrachalam, on
2=11=1983 and after he worked continuously for 18D days
was granted 1/30 rate of pay, Later he was transferred
to Senior Divisionel Engineer (Construction}, Krishna
Bridge. .dith effect from 31-7-1985 he worked at Krishna
dridge. 0On 14-8~1986 he remained absent without lg?va L
till 7~9-1986, He jninéd for duty on 8-9-1986, bEt% he uas‘
taken on rolls afresh as Dajly rated casual labourer, He |
fell sick from 10-6-1987 to 26-8-1989, tThere.after he
approached the respondents with a private medicsl certi-
ficate and reduaated to be taken back én duty but he was
not allowed to de so. On 30-3-1991 he uas directed to
undergo Vasectomy operation, He was granted six days
special casual leave but sven then he was not re-engaged

as casual mazdoor,
WAW

3. The respundsnts)inkreplyfﬁﬂﬁiBEVit}have not disputed =
& .
the dateAof the period for which the applicant had worked &

- as Casual labourer under them, The respondents, however,

Chatenth that the applicant,on his own volition,stopped
working as casual labour with effect from 10-6-1987 and
that he even took a casual labour cardAshauing procf b

that he had wokred a3 a casual labourer, As regards tha

[

..2'



e, GO

-

" 1. The General Manager, S.C;Rly,

Railnilayam, Secunderabad.

2. The Divisional Railway Manager, S.C.Rly,
Vijayawada Division, Vijayawada.

3. The Divisional Englneer, Construction,
K.B.Vijayawada.

4. One copy to Mr.M.Lakshmana Murthy, Advocate.
‘Aditya’ West Malkajgiri, Hanumanpet, Hyderabad-47. A.P.

5. One copy to Mr. N.R.Devraj, S€.E6§IRlys, CAT.Hyd.
6. One copy to Library, CAT.Hyd.
7, One spare cOpy.
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aoplicant undargoing wvasectomy operation on 30-3-1831,
the respondents clg;ified that he did undarga_such opara-
tian at a Family Welfare Camp cdnducted by the Railuays,
autlthevﬂéiluéy fledical Officers did not knod the fact

that the applicant was then ﬁoglanger in Railway service,

.Thereafter, the case of the applicant wes considered by .

. the respondents but it was decided not to re-engage him as

casual labourer because .of his locng absencs for a period of
Ifour years and because of the fact that such a lang absence
cudld not be condoned in accordénca with the extant rules,

4, | Heard learned counsel for both the parties.

5. Taking into considaraiinn the admitted facts of the

case, we deem it just and Pair to dispose of this OA uwith

8 dirsction to the Divisional Railway Manager, South fentral

" Railway, Uij yauada, in the fdllnuing terms :

i) As the applicant admittedly worked under the respondents
from 2-11-1983 till 9-6-1987, R-2 may consider re-sngagihg

the applicant in any comstruction unit under his contral as

a Presher, if there is reguirement for sngagesment of freap'
casual labourer. |

ii) The applicant will not be entitled to claim condonation

of bresk in service for the period from 10-6-1387 till tha
date of his rz-engagemant.

s

6. The DA is ordered accordingly. No custa,/é/

) M,{. A N —
(A.B. Go 13 | (V. Neeladri Rao)
Member (Admn - Yiece Chairman
Dated 3 Septembar 11, 95 :
_ﬁictatad in Open Court ' {D
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IN THE CENTRAL ADMINISTRAYIVE TRISUNATL
HYDERABAD BENCH AT HYTEFRABAD. '
THE HON'BLE MR.JUSTICE V NLLL“DRI BAD
VICE-CHAL RMAN

aﬂd

k-8 Godh;

THE HON' BLE MR R‘“Rme:edwm—: M(J.Dm)

DATED:~ i} -9 ~1995,

ORBER/TUDGMENT.
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T ANo, (W.p, )

Ldmitted and Interlm Inrectlons

7 : A

b J Issued

Allowe

Dispoged of with directiocns.

Dismissed.

Dismissed as withdrawn
Dis 'Séed-for default"
Or g red/Rejected.

- No order as to ccsts.
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